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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 277 OF 2022 
 
IN THE MATTER OF: 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 
REPLY ON BEHALF OF RESPONDENT /MEENU PAPER 

MILLS PRIVATE LIMITED WITH SUPPORTING 
AFFIDAVIT 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of Tirupati 

Baalaji Fiberrs Private Limited, through its Senior 

Accountant Mr. Shailender Kumar, who is the duly 

authorized signatory of the Company and is competent to 

swear the Affidavit on its behalf.  

2. That the present Reply is being filed in compliance of 

order dated 21.07.2022 passed by this Hon’ble Tribunal, 

pursuant to notice being received by the Answering 

Respondent of the pendency of the present proceedings. 

Vide its order dated 21.07.2022, this Hon’ble Tribunal 
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has taken note of a letter having been sent by some 

inhabitants of Village Dhandeda, Tehsil and District 

Muzaffarnagar, Uttar Pradesh, including the lead 

Applicant Mr. Liyakat Ali, wherein the inhabitants of the 

village have raised concerns regarding the discharge of 

effluents from inter-alia the industrial premises of the 

Answering Respondent into the drain abutting the 

agricultural land of the inhabitants of the village. The 

inhabitants of the village have also complained about the 

blockage of the drain due to the negligence on the part of 

contractors of the government departments, leading to 

flow of the discharged effluent into their land, resulting in 

damage to their wheat and sugarcane crops.  

3. That taking note of the grievances addressed by the 

inhabitants of the village in their letter, this Hon’ble 

Tribunal, vide its order dated 28.04.2022, constituted a 

Joint Committee comprising of representatives from the 

Uttar Pradesh Pollution Control Board [UPPCB] and the 

District Magistrate, Muzaffarnagar to submit a factual 
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and action taken report in the matter. This Hon’ble 

Tribunal specifically directed the Joint Committee to 

undertake site visits of the area, look into the grievances 

of the Applicants [inhabitants of the village] and take 

requisite action.  

4. That in compliance of order dated 28.04.2022 passed by 

this Hon’ble Tribunal, the Joint Committee, comprising of 

City Magistrate, Muzaffarnagar, Regional Officer, UPPCB, 

Muzaffarnagar, Assistant Environment Engineers, 

UPPCB, Muzaffarnagar, undertook site visits of the 

industries in the concerned area, including the industrial 

premises of the Answering Respondent, and collected 

samples from the final outlet point of the Effluent 

Treatment Plant at each industrial premises, from where 

the discharge of the treated effluent takes place into the 

Dhandhera drain, which is the drain in question.  

5. That a perusal of the Joint Committee report dated 

18.07.2022, as obtained from the official website of this 
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Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the ETP at the industrial premises of the 

Answering Respondent was found operational and all the 

parameters, qua the sample in respect of the industrial 

premises of the Answering Respondent [Test Report 

annexed as Annexure-10 to the Joint Committee Report], 

were found to be within the stipulated norms.  

6. That it has also been noted in the Joint Committee Report 

that at the end point of the ETP at the industrial premises 

of the Answering Respondent, the Online Continuous 

Effluent Monitoring System [OCEMS] is installed, which 

is connected with both the Central Pollution Control 

Board [CPCB] server at Delhi as well as the UPPCB server 

at Lucknow and that during the time of inspection, all the 

parameters displayed on the screen were found to be 

within the prescribed norms. It is respectfully submitted 

that OCEMS ensures round the clock monitoring of the 

effluent discharge and air emission done from the 

industrial premises of the Answering Respondent and a 
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perusal of the data from the OCEMS, available with the 

CPCB and the UPPCB, shall substantiate the fact that the 

industrial unit of the Answering Respondent is compliant 

in all respects and the effluent discharge from it is taking 

place well within the prescribed norms, thus posing no 

threat to the environment in general and the agricultural 

fields of the inhabitants of the nearby village in particular.  

7. That it has also been noted in the conclusions of the Joint 

Committee Report dated 18.07.2022 that all the 

industrial units in the area were found complying with 

the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. It has also been noted in the 

conclusion that due to the overflow of the Dhandhera 

drain, resulting in the treated effluent entering the 

agricultural fields of the villagers and causing some 

damage to their agricultural crops, loss to the tune of Rs. 

2,21,250/- was caused to the villagers [as computed by 

the Revenue Department, Muzaffarnagar], which has 
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been duly paid to them. Further, additional compensation 

towards removal of sludge from the agricultural land of 

Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs. 

49,000/,- has also been paid to them.  

8. That despite the industries in the area not being 

responsible for the maintenance and upkeep of the 

Dhandhera drain, which merges into River Kali via the 

Begrajpur drain and the maintenance of which is the 

responsibility of the concerned government department, 

and them not being at any fault for the overflow from the 

drain, as a goodwill gesture towards the local populace of 

the area, the industries came together to make 

contributions for the payment of the aforesaid 

compensation to the villagers.  

9. That it is evident from the conclusions drawn in the Joint 

Committee Report dated 18.07.2022 that the Joint 

Committee had an interaction with Mr. Liyakat Ali and 

other villagers, and they were assured that the villagers 
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have been compensated for the losses suffered by them 

due to the overflow of the drain. The villagers also 

stressed that they have no remaining grievance against 

either the industries or the contractor/ government 

department. An Affidavit was also submitted by Mr. 

Liyakat Ali, the lead Applicant in the present matter, 

which is annexed as Annexure-15 to the Joint Committee 

Report, affirming the above.  

10. That taking into account all the facts and 

circumstances, a categorical recommendation has been 

made in the Joint Committee Report dated 18.07.2022 

that the Irrigation Department shall ensure de-silting of 

the Dhandehra drain from time to time so that another 

instance of overflowing from the drain does not take 

place.  

11. That in its order dated 21.07.2022, this Hon’ble 

Tribunal took note of the contents of the Joint Committee 

Report and raised certain questions regarding the waste 
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generated at each industrial unit in the area and the 

mode of disposal of such waste. This Hon’ble Tribunal 

also observed in its order that the details pertaining to the 

various consents and permissions, granted in favour of 

each industrial unit, and the extent of their compliance, 

have not been given. For this purpose, this Hon’ble 

Tribunal directed the Joint Committee to undertake 

further visits to the industries in the area and look into 

all relevant aspects, obtain copies of the consent 

documents, verify the factual position, including 

compliance with the consent conditions and 

environmental norms, and submit another report to this 

Hon’ble Tribunal. Vide the same order dated 21.07.2022, 

this Hon’ble Tribunal also issued notice to all the 

industries in the area, including the Answering 

Respondent.  

12. That the Joint Committee Report, which was to be 

submitted before this Hon’ble Tribunal in compliance of 
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order dated 21.07.2022, is yet to be uploaded on the 

official website of this Hon’ble Tribunal, which leads the 

Answering Respondent to believe that the same is yet to 

be filed. The Answering Respondent craves the leave of 

this Hon’ble Tribunal to file an additional response to the 

contents of the report which may be submitted by the 

Joint Committee in the future but by way of the present 

Reply, the Answering Respondent seeks to endeavour to 

demonstrate to this Hon’ble Tribunal as to how the 

Answering Respondent is operating fully in compliance of 

all the environmental norms, after having obtained all the 

requisite permissions, consents and clearances from the 

concerned regulatory agencies.  

13. That it is submitted that the Answering Respondent is 

a company, which has been a reputed presence in the 

industrial circles since the last several years and prides 

itself on practicing the highest standards of professional 

and business ethics in pursuing its commercial interests. 
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It is earnestly submitted that the Answering Respondent 

is not indulging in any pollution of any kind and has 

always offered full co-operation to the statutory 

authorities and has been extremely vigilant in ensuring 

that all environmental and statutory norms and 

regulations are complied with. The company has got all 

the statutory clearances from the regulatory authorities 

and considers compliance of the same as part of 

responsibly conducting its mercantile interests with the 

highest standards of probity and ethics. The industrial 

unit of the Answering Respondent has employed all the 

necessary safeguards in the form of installing modern 

machinery and adopting environment friendly means to 

ensure that no pollution of any kind is caused by the 

industry. The Answering Respondent also ensures at all 

times that no untreated effluents are discharged from its 

premises. 
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14. That the Answering Respondent believes in pursuing 

its commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken 

for the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the unit of the Answering 

Respondent is situated.  

15. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. The current consents, granted by 

the UPPCB to the Answering Respondent under the above 

named statutes, are valid till 31.12.2024. 

Copy of the consent under Section 25/26 of the Water 

(Prevention and Control of Pollution) Act, 1974, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-1. 
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Copy of the consent under Section 21/22 of the Air 

(Prevention and Control of Pollution) Act, 1981, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-2. 

16. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, which is valid 

till 16.11.2022. 

Copy of the Authorization dated 17.11.2017, issued by 

the UPPCB in favour of the Answering Respondent, under 

the provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016, is annexed and marked as Annexure-3. 

17. That the used oil, contaminated cotton rags or other 

cleaning materials, empty barrels/containers/liners, 

which may be contaminated with hazardous chemical 



 

13 

waste, are disposed of by the Answering Respondent 

through the Treatment, Storage and Disposal Facility 

[TSDF] of Bharat Oil and Waste Management Limited, 

which is licensed by the Ministry of Petroleum and 

Natural Gas, Government of India, CPCB, UPPCB and is 

also registered with the Ministry of Environment, Forest 

and Climate Change, Government of India. 

Copy of the Membership Certificate of the Answering 

Respondent with Bharat Oil and Waste Management 

Limited, along with a recent Form 10, is annexed and 

marked as Annexure-4 [Colly]. 

18. That the Plastic Waste generated at the industrial unit 

is presently being sent to the Chittor Cement Cement 

Plant, Chittorgarh, owned by Nuvoco Vistas Corp. Ltd., 

with the waste being collected from the industrial unit of 

the Answering Respondent by a business associate of 

Nuvoco Vistas Corp. Ltd.  
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Copy of Certificate of material received for co-processing, 

issued by  Nuvoco Vistas Corp. Ltd. in favour of the 

Answering Respondent, is annexed and marked as 

Annexure-5. 

19. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is disposed of by means of land filling by 

independent contractor, Mr. Sandeep Kumar, with 

instructions to the independent contractor to dispose the 

ash in a scientific and environmentally friendly manner 

and to observe all precautions during transportation of fly 

ash, including covering of ash with tarpaulin to prevent 

fugitive emission. 

Copy of contract between the Answering Respondent and 

Mr. Sandeep Kumar for fly ash disposal is annexed and 

marked as Annexure-6. 
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20. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its sole 

borewell, which is valid till 18.01.2027. All conditions of 

the NOC, including recharge, installation of piezometers, 

flow meters etc. are being fulfilled by the industrial unit 

of the Answering Respondent.  

Copy of the No Objection Certificate, issued by the 

UPGWD in favour of the Answering Respondent, are 

annexed and marked as Annexure-7. 

21. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates 

and permissions granted to the industrial unit of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee, at the time the inspection of the industrial 

unit of the Answering Respondent was done by the Joint 
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Committee, in compliance of the order dated 21.07.2022 

passed by this Hon’ble Tribunal. In case it is so directed, 

the Answering Respondent shall be willing to place the 

relevant documentation before this Hon’ble Tribunal as 

well. 

22. That it is manifestly clear from the above submissions 

that the industrial unit of the Answering Respondent is 

fully compliant and has all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so 

as to ensure that no pollution is caused due to its 

operation. The cause of action in the present Letter 

Petition pertains to overflowing of the Dhandhera drain, 

due to which some damage was caused to the crops in the 

nearby agricultural fields of the villagers and the 

Answering Respondent cannot be faulted in any manner 

for the said occurrence, as the Answering Respondent 
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ensures at all times that only treated effluent, conforming 

to the stipulated norms, is discharged into the drain and 

the Answering Respondent is not responsible in any 

manner for the maintenance and upkeep of the drain, 

which is under the duty sphere of the concerned 

government agencies.  

23. That moreover, considering that the villagers were 

also not at fault for the overflow in the drain and damage 

to their crops, as a goodwill gesture, the Answering 

Respondent, along with the other industrial units, made 

voluntary contributions to compensate the villagers for 

their losses.  

24. That it is relevant to mention that the discharge into 

the Dhandhera drain is also made by the local villagers 

and some other units functioning in the nearby area. It is 

undertaken by the Answering Respondent that in case 

some suggestions are made or directions are passed by 

this Hon’ble Tribunal in respect of the maintenance and 
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upkeep of the Dhandhera drain, then the Answering 

Respondent shall be willing to offer full co-operation to 

the statutory authorities in that endeavour. 

25. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 
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